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SHRI LAL K. ADVANI (Delhi): 1
think he is not a Member.

MR. CHAIRMAN: He is g Member.
Whether he is a Member or not, when
any reterence is made by any paper
against any Member, the first thing
that he is expected to do is to refer
the matter to the Chairman of the
Joint Committee. They will consi-
der the matter. If they refer the
matter to the House, we will definite-
ly take it up.

REFERENCE TO BREACH OF PRI-
VILEGE MOTION AGAINST THE
MINISTER OF DEFENCE

ot 40 fag fi@ay (77 539) ¢
gunfa #giag, gav ww fqmarfasrT
F TEJTT FT JAAT T 7 A &7 T
sy w30 fag & fawg | s =37 F)
sraFT @ T fammd 17 1 o sararegor
AT T G FI F91 & {0 w1 A7 A7
fF a1 erasT 7 T FAEEES THT-
79 faRo #1 37 g 9% MU 3N
& oF =fFE @1 @wr fwar i gar
afss %1 w1z fear @1 | T8 g9 &
gag & garTia Wiy, €T 83 0 =N
Tx At fag J wve &9 ¥ 98 g
a1, § Flz FI Fa=r A@AT g o

“Shri Lokanath Misra: This has
to be taken 'into consideration. But
the hon. Member has tried to play
down the incident very efficiently.
Sir, I would like to know certain
He has
question

things very specifically.
tried to avoid the basic
whether the two gentlemen who in-
dulged in these activities and who
belong-
they belonged

are from Soviet Union,
ed to the KGB, or
to the Soviet Embassy in India, or
they were only private citizens of
Soviet Union, because there are no

free citizeng there. Has the Gov-
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ernment of India lodged any king of
complaint with the Government of
Soviet Union?”

TAFI FAF1q qIEIG T 78 {357

“Sardar Swaran Singh: Perhaps
the basis on which he framed his
rather elaborate question is rot
there and, therefore, I needq not
pursue this matter at all, Then,
he put what he called basic ques-
tions or key questions. He asked
as to whether all these persons be-
longed to any particular service or
any particular branch. I would
like to say quite clearly that they
were not private citizens. Which
particular class they belong to, I do
not know.”

awiefa #gew, z@% g faw
Ao To THo FTfEAT F faeey 218
12 & grfasr & & 9q arfa=wt & weat
F T HTTRT “TFT AT ATZAT §
gifasT § faar § f5—

“On the afternoon of October 31
last, Wing Commander Agharkar,
Air Force Intelligence Director,
sent for the petitioner to hig office
at Vayu Bhavan and confronted
him with an gccusation that he had
been instrumental in causing secu-
rity leakage on vital defence infor-
mation to one Major 1. V., Kanav-
sky, Assistant Military Naval and
Air Attache of the Embassy of the
U.S.S.R. at New Delhi,”

Tq §59 ¥ 9 ¥Ear ag § fF
qIErR St &1 IF FFG FAEFILT AT
MT IR TT TEITST £ w7 2@T
grm, fea atasig Aradd & areare
o w39 F 1% a7 7 @ Fo Yo FYo
a7 gifqaa wadr ¥ Fdfag 9, T9 ar
¥ F1E TARIAGT Far & a5 ;T W
THIT FE STRTTHAT 7 3FL IR 8T
F1 7.9 o fufaes faat & M zafqo
Y 7g AWM AOF G @7 |



MR. CHAIRMAN: In fact, I have
" not allowed the breach of privilege
to be moved. But since the hon’ble
Minister is here it is better that he
clarifies 5o that the Member is satls-
fied and the House should be clear
about his views.

THE MINISTER OF DEFENCE
{SARDAR SWARAN SINGH): I am
grateful to you for giving me this op-
portunity to clarify the point. The
first thing is that it is quite interest-
ing that while the questioner was
hon’ble Shri Lokanath Misra who 1s
apparently satisfled with my reply,
Mr. Shekhawat somehow or the other
feels that I gave a wrong reply to
Mr. Misra....

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): We are more tho-
rough.

SARDAR SWARAN SINGH: 1
know, I would like to say that Mr.
Lokanath Misra apparently did not
take it up but Mr. Shekhawat has
raised this matter. This is one as-
pect which I would like to place be-
fore this honourable House,

Then, Sir, he has read out a state-
ment but he is not able to point out
as to which part in my statement, ac-
cording to him, is incorrect. To re-
captulate, the question that wag fram-
ed was in three parts. He said, “Com-
ing back to the question, it will be
found, Sir, whether these two gentle-
men who- indulgeq in these activities
and who are from the Soviet Union

..” I never contradicted it because
evervbody knews that they are from
the Soviet Union,

“. ... belong to the K.G.B.”

to which I said I do not know, and 1
do not know even today. And from
the statement of the petitioners be-
fore the High Court that he has read
out, all that he hag said ig that one
Major Kanavsky is involved, But
wherefrom does he take that he is
from the KG.B. or from which other
branch?
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SHRI BHAIRON SINGH SHEKHA-
WAT: He is from the Soviet Embas-
sy. » P

SARDAR SWARAN SINGH: He
wanted to know whether he belongs
to the KGB. and I said I do not
know. I do not know even now be-
cause I think the hon’ble Member
with his experience should know....

sV AR (-9 93Im) ¢
sfrad, AT FEAT A8 & PR oww wa
oY gAufwfgesz (wpa) § ar sEvw
T FT T FT I9 |

qTIIT wqu fag TNT HIT FT
Tq FAT A7 A 9T AY TgA F A4T
g |

i AW . § g q@Ar g
f& #g7 919y 7% G § JTAT FT
Fifgom &1 ?

SARDAR SWARAN SINGH: Com-
ing back to this specific question that
was asked whether they belong to
the K.G.B., even now I say I do not
know, His question reads:—

..whether the two gentlemen
who indulged in these activitieg and
who are from Soviet Union, be-
longed to the KGB, or they belong-
ed to the Soviet Union, because
there are no free citizens there.”

Then it was asked to which particular
branch they belonged. I never said
that they do not belong to the Soviet
Embassy. It is true that the name of
the person was Major Kanavsky and
he was an Assistant Military Adviser.
Even now I cannot say, nobody can
say, whether they belong to KGB or
to which other branch they belong.
So I dg not see what objection the
hon, Member has about what I stated.

MR. CHAIRMAN: This clarification
was needed from the Government.
You have given that clarification. He
wanted to know it.
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o WY fag q@Ea . e, @A
ag g f& #m S9 qwg wiadlg W= &
g ST @ fw @y o, ar g fw
S¥ AFETN &7 IQIA qug fFAr ?

MR. CHAIRMAN: Whatever finfor-
mation he could gather, he hag been
able to place before the House.

=t W fag fEma 0 sz @ AT
2 afwa forg ana asdza fzar a0
IT A IR FAFN F o9, A1 78

qr -

SARDAR SWARAN SINGH: What
I said was, and I repeat again, that I
did not know on that day to which
particular branch of the Soviet Em-
bassy he belonged. (Interruption) Mr.
Bhairon Singh, you are an experi-
enced man. You should first care to
listen to me.

SHRI SUBRAMANIAN SWAMY:
We have much experience with you.

SARDAR SWARAN SINGH: 1
know, Therefore, you should learn
ifrom that experience. Now, the
question that was asked was as to
which branch of the Soviet Embassy
he belongeq to, which I said ‘I have
no information’. 1 have now made en-
quirieg and I find that hig designa-
tion wag ‘Assistant Military Adviser’.
At that time I had no information
as to which braneh of the Embassy he
belonged. I .do not see what is the
point for me to suppress; if I did not
know to which particular branch of
the Soviet Embassy he belonged, I
cannot be forced to say that I knew
that he belonged to a particular braneh
of the Soviet Embassy.

SHRI SUBRAMANIAN SWAMY:

We cannot believe that.

MR, CHAIRMAN. Now, next fitem.
Prof. Nurul Hasan.
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st 9 fag wwraq @ s, faw
ux fave & g8 A% Aifeg 1 = a=-
g frw § ove Wt ¥ gEW FHw@mA
faan

“Do these people belong to the dip-
lomatic cadre?”

zafaq ag q@r 91 ag 9Bl 41, 98 9
Tl & | Wy fawgw oz qur @
a1 fF ag feeamafes #F1e3 & & ar =&
g A @ifaga qwae & 31 w9 Ag
€ Fg g% [F QO JqAawr § Ay
g7 | HTST AT SEI 497 HET W I{
STAFTE FT 3 I AR TG 217 ATUS
g1 o, 37 9% F) feafq A gl

SARDAR SWARAN SINGH: Sir, I
would like to assure him that I am
more afraid of his being annoyed; I
am not afraid of any foreign govern-
ment being annoyed with me. But I
woulqg like to repeat that he was pre-
sent in the House and he himself put
long questions and 1 tried to answer
them to the best of my ability., If
he was not satisfiegg and he wanted
me to amplify something, he could
have easily got up and asked me and
1 could have clarified. Now, if he
did not get up on that day—Mr, Misra
even te-day does not cbject—I do not
see what his objection is now. If he
had wanted that I should clarify, he
could have got up and I could have
clarified. (Interruption) 1 thought I
wag clarifying. If there was any fur-
ther point, I could have mede a fur-
ther statement. ‘ - s



